“T - ﬂww——ni- -'-.n- -*ﬂh ?.'-
2 |

ﬂa Sathalkﬁr i, 5

L* By & o Th i 5 '_ '_‘.'__.4

'T’hg.ﬁm!ﬁfé'm:u '.ﬂ,B;Earthi,ﬁ.ﬂ. . Bk ﬂ )

1. | uhatheﬁ Rapnrtars of lncal papera may be ailamad ..;1
; tnsaathajudgnant? ; | N o -'-J-f.

A G Tig R
2.  Tao bs referrec tn the Raporter a;- npt ? \-F Lo ‘f S

AS ' 3 A B
Shig et hlhathar thair .urdahips ‘wish to see the f'a:l.r nupy-‘F { ﬁ‘f:i_‘-'i, =

of t.a Judgmaint IR v, A i

: . 3 ol

Fe g £ i‘

- T
C 4. Whathar to be nlx.,utdteﬂ to all nther Banchaa ? \f r

| ¥ ) e ! _1

L4 . Wi - ] y i l'l'! » E r 3 ‘II l _.

\ ! ' I 1 T '“1“- 2 |

- & . i I
sncsesse < ; ) “ %5 5, S
Ghanshyam/ ! | ¥
4 . L e LSk ;
- l ._I‘.

" L : .t_ T
# 1 = . =]

" \- ; A s |

* S * ¥ xo. s » ")
PR S
LS I b L " J
d - - .' B i 1‘ g z .-_.. g
i ",; k * :"
I_u 1 g l b 3 X

% - : S8 At

: ’ ¥ g s 4

gty | g - 9

- i
(v x
I : . I. .*-
1"' | 1 'I. g : :
i Ll i kt Iﬁ: : ., : 2
. . . . . i é" {-‘-; LI I




R
LMy

r.‘;..'_ L
I'.

= ’ . u
- . 1

» .. '1.
i

L]

o

LR

" - 4 y 5 »
¥ o - o . 3 !
; .

¥ §ig

[ *'ﬂ. | i

L

N
fne
R Ml - -

CENTRAL ADAINISTRATIVE TRIBUNA LS, ALLA! 91; HE NCH

. ‘_' - i . 3 *** . ‘ ) _ g
. o
- - :'l..j.'? :‘;}-‘l

Y

F-;ﬁ Rengistration O.A.No., 1118 of igéﬁ{?;,

£3

? : v R, P.Verma P e o in-nﬂplipaﬁt
Versus
Union of Indie and another ... +.. Respondents

Hon'ble Mr.D.K,Agrawal,d.l. ‘ ey
Hon'ble Mr, A0 GorthiAM, &

o
'

(8y fr,A.B.Gorthi, AN, A, )
This is an aspplication Under dection 18
of the Administrastive Tribunsle Act 1985 by f :
sri R ,P,Verma claiming two higher qredes of pay
in tha scsle of k. 550-750 and e, 700-900 -from

*  the date¢ from which he becsme elioible foT the .

- same,

;- 24 The applicant joined Northern Ralluay on
22.12.1954 as a'Gang Men'! and uas cubssauently

=N sromoted as Permanent Wage Inspector, P.u.l, in the
nay vcale of K. 205-280 on 13,3.1963, He ﬁas
confirmed as P.W.I, Grade III retrospectively
i with effect from 22.12,1955, His pay scale was f
cubsenuently revised to R, 425-700, Although he !
became due for the next two higher grades of pay,
viz, . 550-750 and 700-900, he was denied whereas
sgveral other who uwere junior to him had been

given the same,

- "M criminsl cece Under Section 1208, 4210




and 468, Indian Pamal &nda uas fugﬁat 2'3

the applicant and 15 other Railuay empluy

1976-77 and the criminal praceadings are stﬂh

“1
pending in 2 Court a? law at Lucknouw, The angliwﬂzﬁ4;
@.-'

two rapres-ntatinns to the departmental authﬂnttggg
,'_" ""'!e,ﬁ E

vere in vain, Consaquently he filed thla

retired from the service on 31.12;198?.

4, The aforesaid facts remain ﬁncontrauarbﬁﬁﬂ;i_:;
by the respondents uhose main contention is that
hecause of the pending criminal proceedings against
the applicant he could not be g lven any pramntionél
benefite, The respondents further concede that

in cese the criminal proceesdings against the
zpplicants are uithdraun or theapolicant -is acquited,

he would bLe given 2ll concequent izl benefits with

retroc pective effect,

o The applicante? clasim for oromotion to
higher grades of pay in the face of criminal
procecdings agzinst him on charges which involvey

- - YY) P LN W 3
morsl torpitude is . claarly WHREAEE—EE ,

6, Gur attention has been draun by the learned
counsel for the applicant to the deci-sions of

this Trlhunal in the cases of K,Ch, Venkata Reddy

Ys, Union of Indie (A.T.H. 1987 (1 )CAT 547 ) and

fMlani Lal Us, Union of In@ia. The lsalter case 15

connected with thoe case in hand, fani Lal in that

Lol ‘
case and applicant were involved in one &f the same’ = .

criminal case, The substance of the decisicns in

o ’
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ie not = matter of right, the Gnuarnmeﬁﬁras v Pﬁ

is entitled to be coneideéred for prnﬁ@;iﬁﬁ pg ﬁumfj

disciplinary'ur criminal prncaediﬁqa-aé@LnﬁtJhﬁﬁ?f 
widil ;1§::t Article 14 and 16 of the ﬁunstitutinn:uj
of Indiz, Therefore, notwithstanding the gand&ﬁcfa
of disciplinary or criminsl proceedings against 8
Government sertvant, he has to be considered for

promotion alonguith other eligible persons,

e pccordinnly we direct that the claim of

he applicant for prometion(s) should be coneiderad
by z Revieu Departmental Promotion Committee as on
the orioinal date(s ) when the applicant Eﬂcama cue
for cuch premotion, The result thereof in compl iance
Jith the extent nolicy will be kept in sesldfcover

to be effected retro:pectively, if and shen the
criminal procesdings against the applicant are
determined in his favour, uwith these orders, ue

dispose of the application without any order as to

osts, MQ% g
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